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ORDER 

M.A.278/2002 

This MA. has.been filed for condenation of delay in 

filing the application for rehearing of the 0.A.No.605/1997 

and in filing the.  application for addition of party. 

2. 	Fm the oCnent p1 aed beere 	it is clear 

that the Ron' ble High Court' s o ne r dated 12. 30. 2001 in W. P. C. T. 

No.889/2000 was handed over to the applicant on 4.22002 though 

the copy of the order was ready for C.ngnunication on 21.12.2003.. 

By the order of the Hofl' ble Rjgh Court, the findings of the 

Tribunal in this case was set aside and liberty was given to 

the petitioner to add Arup Mistry as party to the prceedings 

before the Tribunal within a fortnight from the date of c.rinunj... 

cation of that order and following such addition the Tribunal 
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was directed to decide the matter afresh as expeditiouy 

as possible. 

before this Tribunal 3. 	The applicant has fi1edthe M.A.N..81/2002 and the 
M.A.No.2/2QO2 i.e. for rehearing of the O.A. and for a'ditjen 

Of party re spectively on 11. 2,2O02 a=d he got the copy of 

the order of the 	ble High Court on. 4.2,2002. Tbrefo,:e, 

it cn be said that the aforesaid MA5 are filedwell within 

the prescribed period of forthight by .ti Hon'bje High Co utt 
in the order dated 12 • 10 • 2001. 

4• . 	However, this M• 	for Condonation of delay, has been 

challenged by  the  ld. coune]., Mr. S.F. Kar forthe official 

re spond efl s and Mrs. . sane rj e e for the pv t. re spo r t s on 

the groid that th'e certified copy •f the order of HonI ble 

High Court was reiy for delivery on 21. 12.2001, but the applicant 

did not Care to obtain the same upto 4.2.2002, AccordIng to. 

them the limitation period should start f rem 21. 12.2001 i.e 

the date oñi which the Copy of the order was ready for delivery, 

They further sumittd that thi.sM.A. for condonation of delay 
was filed on 9.5.2002 ic. mush after the date of actual 

Cemmunication(i.e. 21.12.2003), therefore, it should not be 

entertained. 

5, 	. On cur specific query, id counsel for the applicant 

has submitted that the order of the HQns bl6 High Court has 
- not been COMMUnicated to the aPPlicant by the Registry of the 

Han'ble High Court and he came to know regardin4 the order 

only when it was handed over to him by the clerk on 4.2,20020  

ie further submitted that his client was indispOsed and therefore. 
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he coul net collect te order earlier. He al so submitted 

that this aplcatjon for condonation' of delay was filed in . 

pursune of the order of this Tribunal dated 19.4.2002 in 

and M.A.Ne.$2/20c,2, in 9.5•2002, 

view of the above factual position • me do net find 

any d&.Jay in filing the application for rehearing of the O.A. 

and the application for, addition of party sinàe theae were 

filed 4thin 15 days from the date of receipt of the copy 

of the ~Henl ble High Court i.e. Onjl.2,2002Lcopy of the order 

• of the Hcn' ble High Court was received on 4.2. 2002) 
' Therefoé. 

thjs M.A.Ne.278/2002 need not be taken into c•nsideration, 

Accord iLgi y, the H. A. No, 278/ 2002 stands disposed of. 
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This MA, ha beex filed for fixing &1 4ate of hearin •. 

of the 0.A.605/j,997 in tens of the order dated 12.10.2001 

pasd by the l0n'.1le High Court in 

Having heard the id. cotmsal for the- parties, the M.A. 

is all.d, The 0.A.N0.605/1997 is fi,d for hearing on 

11.2o203, 	 : 	 S 

• 14,AZ4!82/2002 $ 	 - 

• This M.A. has been fil for addition of pitty. 

2. 	Having heard the id. coiisei for the parties, the M. 

is afloi,ied. Sri Arup Kumr Mistry Ile added as party in this 

Case, 

Copy of the reply, iejoincfer etc. be  suppljed,tc the 

Id. consei for the pvt. respordent,. Mrs. IS. 3anerjee wit1'ix 
•. 
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2 ,eeks from today, . Reply if any, be filed by the pvt. respondent 

within 6 %eeks. The applicant is also given liberty to file 

rejoinder, if any, within 2 weeks thereafter. 

This M.A. has been filed for interim order to prtect 

the interest of the applicant, 	 . 

2. . 	H,ing heard the id. Counsel fOr the parties, wS are 

not inclined to pass the interim order as prayed  for in the 

M.A. Hoiwever,. for the interest of Justice, ue direct that 

any action taken by the department during the pendency of this 

case sh&.I abide by the result ofthisO.A. 

3 	. 	 stands dispod of with no order as to Costs. 
----- 
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